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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART I

(BRIEF RECORD OF PROCEEDINGS)

MONDAY 26™ MARCH 2001/CHAITRA 05, 1923 (SAKA)

2.25 pm

2.26 PM

235PM

As soon as the House assembled members of both the parties raising issues of
corruption started slogan shouting creating pandemonium in the House. Chair
adjourned the House for 10 minutes.

House re-assembled. Sh. Jagdish Mukhi and Sh. Bheesham
Sharma rose to enquire about the fate of their notices. Chair informed the House
that he was in receipt of a call attention motion notice from Sh. Jaghdish Mukhi
and others which he has disallowed because the matter is not of recent
occurrence and discussion on alleged corruption prevailing in DJB had
already been discussed in the House on 28" November 2000. While ruling on
notice of Sh. Bheesham Sharma given under Rule 107, Chair informed that
the matter relating to alleged corruption in the defence deals did not fall under
the purview of Govt of Delhi and as such he has disallowed the notice under
the provisons of Rule 109(9) of the Rules of Procedure.

WALK-OUT BY MEMBERS ‘
Members of the BJP Legislature Party not satisfied with the ruling of Chair
staged a walkout.

SUSPENSION OF MEMBERS
Exercising his disciplinary power under Rule 284(1),Chair asked Sh. Jagdish
Anand to withdraw from the House due to his continued misconduct in the

House.

Sh. Shoib Igbal also raised issued regarding his notice for discussion on

the alleged corruption in defence deals issue. Chair ruled that he has disallowed
the notice but had directed the Assembly Secretariat to forward a copy of the
same to the Govt of India for necessary action. :

QUESTIONS
STARRED : Starred Questions 41 and 42 were asked and orally replied.

Replies to Starred Questions 43 to 60 were placed on the Table of the
House.

UNSTARRED : Replies to Unstarred Questions 114 to 219 (except
125, 212 and 220) were laid on the Table of the House.
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8.

9.

10.

1y A

3.03 PM

306PM -

3.07PM

3.09 PM

3.10 PM

3.48 pm

.

PAPERS LAID ON THE TABLE OF THE HOUSE

1. 'Sh. Mahender Singh Saatln Mmlster of Finance laid papers
As annexed to the bulletin..

¢~ 2+ Dr Narendra Nath, M!mstﬁnaf Power laid papers as annexed

To this bulletin.

PRESENTATION OF REPORTS

1. Smt Meera Bhardwaj presented the First chort of 1he Connmttc:e
On Papers Laid On The Table of the House.

2. Sh. Haroon Yusuf presented the Sixth report of the Public

Accounts Committee.
3. Sh. Jile Singh Chauhan presented the Fourth Report of the

Committee on Estimates.
3. Sh. Harsharan Singh Balli presented the Fourth report of the

Committee on Govt Assurances.

ADOPTION OF REPORTS

1. Sh. Mangat Ram Singhal moved that the House agrees to the
Sixth report of the Business Advisory Committee. The motion
Was put to vote and adopted by voice vote.

2. Sh. Mangat Ram Singhal moved that the House agrees to the
Eighth Report of the Committee on Private Members’ Bills and
Resolutions. The motion was put to vote and adopted by
Voice vote.

SPECIAL MENTIONS :- The following members raised matters under
Rules 287 (Special Mentions) :-

Sh. Mala Ram Gangwal

Sh. Naseeb Singh

Sh. Arvinder Singh Lovely

Sh. Vir Singh

Sh. Harsharan Singh Balli (Chief Minister intervened).

Sh. Sahab Singh Chauhan (Chief Minister intervened).

Sh. Sushil Chaudhary

Shri Bheesahm Sharma(Chief Minister intervened).

Sh. Radhey Shyam Khanna

Sh. Ram Bhaj

Sh. Raj Kumar Chauhan

( Responding to the repeated demands of members, the Chief Minister
announced that the MLLAs Fund shall be increased to Rs 2 Crores this
year onwards).

LEGISLATIVE PROPOSALS

INTRODUCTION OF BILL
Sh. Mahender Singh Saathi, Minister of Finance moved for mtroductmn

of “The Indian Stamp (Delhi Amendment) Bill, 2001°. On leave being
granted also introduced the Bill.




12. 3.49 PM
13. 3.51 PM
14. 4.36 PM
15.

16. 4.30 PM
17. 4.41 PM
18. 6.04 PM
Place : Delhi

Date : 26™ March 2001

CONSIDERATION AND PASSING OF BILL

Smt Shiela Dikshit, Chief Minister moved that ‘The Delhi Fire Service
Bill be taken into consideration. The motion was put to vote and adopted
by voice vote.

Sh. Mukesh Sharma nd Sh. Nand Kishore Garg had given notice of reference of
the Bill to a Select Committee. The motion was put to vote and the Bill was

referred to a Select Commitiee.
Tea-break till 4.25 PM.
House Rs-assemﬁled.
STATEMENT BY MINISTER
Sh. Parvez Hashmi while making a statement informed the House that

Honb’ble Supreme Court had given the Govt of Delhi an extension of
Six months for continuance of running non-CNG buses in Delhi.

Chair informed the House that he had received a notice under Rule 107 from

Sh. Ra makant Goswami regarding blacking out the budget presentation

In the news bradcast by the Doordarshan and All India Radio. He informed
The House that although he had disallowed the notice but had directed the
Assembly Secretariat to send a copy of the notice to the Ministry of '
Information and Broadcasting, for necessary action.

BUDGET 2001 — 2002
Sh. Jagdish Mukhi initiated discussion on the Budget 2001-2002. The

Following member participated in the discussion :-
Sh. Ajay Maken.

House adjourned till 2.00 PM on 27" March 2001.

S.K.SHARMA
SECRETARY



ANNEXURE

¢ i ~ PAPERS LAID OM TIIE TABLE OF THE HOUSE

Notification No. & Date

Subject

1 F.101(11)12000-Fir{A/Cs)/21-27 dalted 28.11.2000 Amnendment in the Second schedule

appended to Delhi Sales Tax Act,
1975.

2, F.101(11)/2000-Fit(/Cs)/28-35 dated 28.11.2000 Amendment in the list of First point

-

goods

3. FJO1(11)/2000-Fin(A/Cn)36-42 daled 28.11.2000  Amendiment in sub-rule (XYXIV)

ol Rulell of Delhi Sales Tax
Rules, 1975,

4.~ FA01(31)/2000-Fit( A/Ca)2970-79 Dt. 29.12.2000 Amendment in Clause (1) of Rule

11 of Delhl Sales Tax Rules,
1975.

" 5 ‘ FI0IGE2)Fin-200004/Cs) . Dt 15.01.2001  Amnendient of Rule 21 of Delhi

Sales Tax Rule and Form ST-2A &
ST-2B

6. F.101(32)72000-Fi(A/Cs) Dt 15012001 Amendment in Form 2A & Forin

2B of Central Sales Tex (Delhi)
Rules, 1957

7 F.101(33)/2000-Fit{AVC5)67-74 Dt 18.01.2001  Exemplion [rom levy of sales tax

extended upto 31.03.2001 onUe
prchnne of all hree wheelern ond
luxies o replocetnent of old

vehicles,

8. ~F.10126)/2000-FiK AVC9)79-87 DL 05,02 2001 Amendment in claune (I) of Rule

11 of Delhi ales Tax Rules, 1975

(ii) Dr.Narender Nath, Minister of Power to lay on

@)

()

the Table of the House a copy of the
following documents :-

Copy of Notification no. 17 & NCTD no.23
dated 27th January, 2001 under Section 58 of
the Electricity Regulators Commission Act
1998 (Act 14 of 1998), regarding Delhi
Electricity Regulatory Commission (Conduct of
Business) Requlation, 2001.

Copy of Notification no. 8/1/2001/DERC dated

9th March, 2001 under Section 61626&3) of - the
Delhi Electricity Reform Act 2000(Act 2 of

2001), regarding Delhi Electricity Regulatory
Commision Comprehensive (Conduct of Business)
Regulation 2001.

Annual Financial Statement of DVB for the
year 2001-2002 and supplementary £financial
statements for the year 2000-2001.




